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The motion was adopted.

TRANSFER OF EVACUEE DEPOSITS 
BELL

The MiBister Reliabilitation (Shri 
A. P. Jain): I beg to move*:

“That the Bill to provide, in 
pursuance of an  agreem ent w ith 
P akistan , for the transfer to  th a t 
country of certain  deposits be
longing to evacuees, the reception 
in India of sim ilar deposits be
longing to displaced persons, and 
m atters connected therew ith, be 
taken  into consideration”.

Sir, this is a short and simple mea- 
Bure, yet a very welcome m easure 
which brings a ray  of hope to the 
refugees. I t is the result of an agree
m ent between ourselves and Pakistan. 
I t  is based on reciprocity. Pak istan  
bas already prom ulgated an  O rdinan
ce which provides for the transfer of 
certain  types of movable properties. 
We on our p art prom ulgated an Or
dinance to the same effect. This B ill 
is m eant to give perm anent effe^« to  
th e  provisions of th a t Ordinance.

Broadly speaking, the history of this 
B ill is something like this. In  1950, 
we entered into an agreem ent w ith 
P ak istan  which provided for the trans
fer of deposits of the evacuees in the 
civil and revenue courts, deposits in 
courts under the G uardian and W ards 
Act and deposits of w ards with the 
Court of Wards. In order to give 
effect to th a t agreement, it was neces
sary for both India and Pakistan  to 
pass legislation. Ever since 1950 for 
three years we w ent on trying to  per
suade Pak istan  to undertake the ne
cessary legislation, bu t we could not

succeed. Fortunately, as a resu lt o f  
the Ju ly /A u g u s t-1953 talks between 
the representatives of India and P a
kistan, it has now been possible for u» 
to  undertake the necessary legisla
tion.

In order to understand the full im
port of this Bill, it would be necessary 
for hon. Members to look a t the de
finition of the word ‘deposit’. I t con
sists of three parts: ( 1 ) any movable 
property in the custody of a civil or 
revenue court, (2) any movable pro
perty under the superintendence of th e  
Court of Wards, and (3) any m ovable 
property in the custody of a m anager 
under the  Encum bered Estates Act.

This Bill provides that in the mass- 
m igration areas which are defined 
under section 4, where all the parties, 
to a revenue or civil court deposit are 
evacuees, the deposits will be trans
ferred to Pakistan. Similarly, where* 
both the m inor and the guardian are- 
evacuees, the deposits will be trans
ferred  to Pakistan. In th e  case o t  
Court of Wards, where the ward is an; 
evacuee, the deposit will be transfer
red to Pakistan. On the basis of the 
reciprocal legislation passed by Pakis
tan, deposits of sim ilar types in. 
Pak istan  will be passed on to India. 
Then, there might be certain deposits 
of this type in the mass m igration 
areas where one or more of the parties, 
m ay be evacuees, others may not be. 
In such cases, the Bill makes no pro
vision for mass transfer and each 
case will have to be examined by the 
Custodian and the interests of the

♦Moved w ith th e  recommendation of the President.
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evacuee will be transferred  to Pakis
tan . Again, it has been agreed to be> 
tw een us and Pak istan  tha t there will 
be a sim ilar provision on the other 
side.

In  the case of noi>agreed areas, 
th a t is areas where there has not been 
mass migration, each case will be 
exam ined on the m erits and only the 
interests of the evacuee will be trans
ferred  to Pakistan.

A fu rther provision in this Bill i i  
th a t deposits which are received from  
Pak istan  by the Custodian of Deposits 
here in India may be disbursed among 
the claim ants either by himself or, if 
there  is a dispute between the claim
ants about those deposits, they may 
be sent to the civil court, which will 
decide the rights of the respective 
parties and disburse the deposits ac
cordingly. N aturally, the Custodian 
has been given certain powers which 
are necessary for settling the question 
of rights in the deposits which we 
receive. I hope th a t the House will 
realise th a t this is one of the few 
m easures in which we have succeeded 
in  coming to an agreement with Pakis
tan, which is both beneficial to the 
refugees here and refugees there also. 
The House will also realise th a t as 
th is Bill is based on an agreement 
w ith Pakistan and the provisions of 
this Bill have received the concurren
ce of the Government of Pakistan, as 
the corresponding legislation which has 
been enacted by Pakistan has received 
our concurrence, there is no scope for 
any amendments in this Bill. We 
have taken good care to examine all 
the possible aspects of this legislation, 
and I dare say th a t to the best of our 
ability we have given effect to the 
provisions of the agreement. I do 
hope th a t this Bill will be implemen
ted  by Pakistan and ourselves in the 
sp irit in which it has been agreed, be
cause in the past, while there have 
been many agreements implementation 
has fallen short of them. Already, 
we have started collecting data on 
the basis of this Bill and Pakistan

has issued sim ilar instructions. L e t 
us hope th a t the refugees here and 
on the other side will benefit by th is 
Bill.

W ith these words. I commend th is 
Bill for the consideration of the House.

Mr. Demty-Speaker: Motion moved:

“That the Bill to provide, in 
pursuance of an agreement with 
Pakistan, for the transfer to th a t 
country of certain deposits be
longing to evacuees, the reception 
in India of sim ilar deposits be
longing to displaced persons, and 
m atters connected therew ith, be 
taken into consideration.”

The whole Bill m ust be finished by
4-30 P.M. I will call upon the hon. 
M inister some tw enty minutes before 
that.

^  ^  ^  ^  ^

^  ^  ^

^  ^  q r  ^  sn ft ^  

s r ro f  q r  ^

^  ^

^  ^  ^  

w  ^  ^  TO

sFt ^

iT T rrf^w R rf I
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TK ^  ^  ^  W 9T  ^  I 

TTf^’̂ IH ' ^  n ^ -
#5T #  lift ^  R jm  f  W  «Ft ^

rv F i^ '^  ^  t  I

^  «rr^ ^  ’̂ T^rr g  i

^  ^  ^  ?nrr t ,  ^  %
5̂ar«r |  aftr

^  3 T T 5 t^  3fhr ^  ^ 't

^  1 %■ 3T»^ 2T̂  «t>’̂  ^  ^

^  f<5^ % 'Tra* % oTR’

^^PTT 3fh! ^  % âi ?TRT cft̂ T Sfftr-

^  W  t :

“ I t is estim ated th a t the total 
expenditure on the staff would 
be 95.000 during the year 1954
55.”

xft ^  W^ ^  ^\,o 0 0  ^o ^  f e m  

TfV ^Ir, ^  ^ 7 ^  w r r  ^

^  3T=5̂  ^ I
^  ^  f̂tf T 5RT ^  p̂TTT f^

f m  % ^FfT^ ^WA ^

^  I ^  ^  ^  ^  w  %

^  ^  5TR TT ^3TI^ ^  t '  ^  ^  ^

= r r^  #' 1 = f 3 T |  wstz 

?T ^  «rr 

% f"?T > ^

1 1% sfVr 3TR '5I7#

t  < % ^rsT^ ^

^  3inR STTT ^  ^  ^  f%

^  ^Rt? ¥niT fil%»!T,
^fsfTq* ^\\ao -q eft

I vs
«ll^ ^  ^  ^  ^  R-yTl̂ i Ih^

fiT% I W 5 m r p n  i

4 ’ ^ < r r  f  %  %

21̂  9VT^ ^^IT, %f^FT ^  ^

^  *»><S 1 ^

A  i p r r f ^  +1? ^  ^

^  ^  ^  r '̂TTr^fj

^ T F T a ' ^  ^  t  ^

f^Mlf^ d ^  fJT^ I ^

fe apR 307 ^  irrn̂  ^  ?i '̂ i ^   ̂
cftsqî rars®! ft’TTI 

STTT ^  t ,  ^

^  ^  3T»n: ^1r ^
^  ^  ^  f=p^ t  ^

^  ^1 f ^  ^  ^  f¥  w  ^

V 7? ^  ^r?ri7 ^  I a ^  sn rr

r̂̂ TT % ^  f w ^  ^  ^ -

^  ^ft 3TW % ^TFR^

f̂ fTT 3TT ^5!Tf# %  ^ IIT Y ^

8 fk  ^ f w  f  I A' ^
<̂ 0 ^o q f

M r ^  HhRTT ^

^ t^ q i^ v a r r i f  ^

^  3̂  ^  ^

f  I ?Tff^ srrr ^  stft
w r w tr  ^  ^ 3«Y?: 3FR f^  ^

^ l^ rm  f w ^  ^  I

I

'ra'r ^  T j^ h ^  % 3 F ^  q f

^  f  JTT ?r^, f^r ^  rfrff 1T ^  #

^  spTTT 5F ^, r̂̂ TJT f [  ^  ^

fR  ^  1 f^^Fpft^ ^
^ r d ^  ^  ^  3TN ^ 3!TO-

f ^  aTFB Z \ ^  ^5T^ ^  ^  ’̂ r r f^  I 

% 3rr^ 3Tcr w fw r^ft^r %

#  TO  I ^  ^rqr^ t  
^  srn%  ^  wtI^zt

wf%5T f  %  3fN% ^ r m  ? rm ^
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^  0  I 3rrr ^  t  ^

^  «ncr ^  (̂(k

TT ^  f  ® ^

^  I aflr ^|T ^  55?1T 
^  TK an  ̂f  I M+’T f?^-

^  ^

^ 1  ^ q 'f ¥ T T ^ 3 r r r r r ^ " % 2 T ^ ^ f ^ -  

f  ^  ^  * t| I #  f t r f ^  ^

^ ^rr^ ^  3^  ^

^ ‘, aftr 3173 qr ^  ft ^  ^  
^  =r|if I  I ^  f e r r f i r ^  |

^  cT| Tn'TT? ^  TRT f  I %

q r  % I ^

^ | r  ^F T f fi> ^  ^TV  ^  ^

3̂(T q I ^  f̂TET ^ 3TRO l^o
^ o  ^  * rn r^  ^  ^  <»^4i ^  ^  «iid

f t  3fk T̂OT q̂- sqrsr 1
aft 2T? arr I arrq- sirr̂ r ?r

? q r t ?  ^  1/ ^  T̂TOT 

% 3 T ^  3nTT w  sl7^ ^  

T ^ i|T ^ ir r? r^  ^ w | ,

^ F >  «TT^ i|T ?T^ ?

#% rft srrr ^ f , feprr ^rr|^

^ am  arr?̂  ^  ̂ tot %■
9 F ^  ^ ^  f ^ T  cfr ^T  \6

< R ^  ^  ?Tzrr I w  j
aTq>

% ^  ^ft Tri- *̂Tt I srrT r̂ qr%-
R̂THT ^  f 31T i  I arpT %

^  qr^fTrT ’TTfTi i>> %=rr 'tI tt i
^Tf f'̂ TT̂ y %TT ?5: I f̂sp?T

jf̂ rr srrr  ̂ fciTTtif ^r wot
fi7!Tr f  ^  ff TRT ?rr I ^  

JT| ^ ^  ^

isrnr, ?rw m r f  f¥  s n ^  ^r^n: %

^  sTRT̂flr frq̂ pftsr

f  ^  w  ̂  I ^  ^ f%

^ffJptJT^J3T3ft I 

3jk ^  am  ^  ^  I ^  3PRR
TRT an% f  I ir ft^  3 0 ^  f ,

w f ^  m K  ^  sTT^^Tifinr ^  ^  ^  

%f%?r a m  arrr ^  ^ ? n f ^  

m i \  afhc w R f 4  *Tf t  ^  
# ,  3rrr 3 n ^ ^  ^  $r 1 arrnrt 

m ftr 3 n ^ J T f ^  ^  arr<T*T f w  

I

^  I

arrfer ^  arrr^  ^  f  fp  arrr 

# iT ^ ^ n T f ^ i rn  % « ^?| |  r>  wft

5 ?^  ^  WF2T I t ^

I
3 P.M

Shri Gidwani (Thana); Sir, I wel
come this Bill, a3 its object is to  
salvage our property, tboui?h in  a  
very very lim ited measure, which 
will go to help a num ber ot d splaced 
persons here as well as victims of 
partition even on the o th e r‘side. The 
hon. M inister said th a t he expects 
th a t Pakistan wouid implement the 
agreement, though it hp.s been his 
experience in the past that many a 
time Pakistan  has not implemented 
some agreements, or has only
implemented them  partially. A part
from  Pakistan implementing it, I  
would invite the attention of th e  
House to the fact that even our Gov
ernm ent sometimes takes t:me to im
plement the agreements wi.ich have 
been arrived at. I re icr to ĵ n agree
m ent which was made in 1950 about 

' movables of evacuees which were of a 
perishable and deteriorating nature. 
They were disposed of by the r e s 
pective Custodians in India and
Pakistan. I wa^ shown the list about 
two years ago and I was asked to
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[Sfari Gidwani] 
publish i t  in  Indian  language papers. 
I t  was published. I also know th a t 
a cheque was received from  Pakistan. 
B ut I do not know w hether th a t 
money has been disbursed even 
up-to-date. I have been receiving 
m any telegram s and m any people have 
approached me. I  do not know w hat 
is the hitch, or w hat is the difficulty 
about the distribution of the am ount 
which has been received here. I t has 
now taken more than  two years to 
disburse tha t amount.

Sairi U. M. T rivedi (C hittor): Earn
ing interest!

Sfari Gidwani: In  regard to the other 
agreem ent also which was recently 
arrived a t regarding household goods, 
I  find from  the Press note issued by 
Governm ent th a t our Government sug
gested to Pak istan  Government th a t 
both the Governments should agree 
to the proposal th a t income-tax 
clearance certificates should not be 
dem anded from the evacuees from 
the  other country to seek restoration 
of the movable properties. The House 
is aw are of the fact th a t nobody can 
leave Pakistan  unless he produces 
an  income-tax clearance certificate. 
I find from  the press note issued by 
our Government th a t they insisted 
lh a t th is Should be agreed to. Pakis- 
tun had not agreed a t th a t time. I 
do not know w hether they have agreed 
to  it  now. If Pak istan  does not 
agiee, then  it will be difficult for any 
displaced person from  here to go there 
and  bring anything here. So unless 
tMj» restriction is removed, the ob
jec t of the agreem ent would be de
feated.

The th ird  thing which I w ant to 
bring to the notice of the hon. Min
ister is about other categories of 
movable properties. I  have gone 
through the press note issued by 
Government which says “The ques
tions relating to bulk transfer of 
lockers and safe deposits, restoration 
of properties of non-evacuee joint 
stock companies and paym ent of conv 
pensation where properties of joint

stock companies have been acquired  
by G overnm ent and the release of 
shares, securities, debentures and in
surance policies held in banks w ere  
exam ined and discussions will b e  
resum ed in the near fu ture.” No» 
agreem ent was arrived at about this, 
category of p ro p e rty . Many people? 
have been anxiously waiting to re
ceive particularly  dejposits in lockers, 
and some of the jewellery and orna
m ents th a t they have left there. I t  
is now more than  six and a h a lf 
years. Even a t the last meeting o f  
the officers of the two countries in  
Pak istan  no agreem ent could be ar
rived at. Of course, our Govern
m ent is always anxious to see th a t 
an agreem ent is made; bu t on th e  
other side there is always some hitch, 
.some reluctance and the m atter goes^ 
on being postponed from day to day, 
from  year to year and today we a re  
where we were six and a half years, 
ago.

As regards settlem ent of the im
movable property, it is said in th e  
press note th a t the problem of urban, 
and agricultural property was dis
cussed between representatives of th e  
CJovemments. but no decisions w ere  
arrived at. The m atter would b e  
fu rther discussed. You will see 
th a t on m ajor categories of proper
ties the value of which really ru a  
into crores, no decision has been so  
fa r  arrived at; it is only in connec
tion with the small categories, which 
also, as I said at the beginning, ia 
welcome, Government should see th a t  
all efforts are made to come to early 
agreem ent on immovable urban  pro
perty. If In the present context off 
things no agreem ent is possible, then  
unilateral action should be taken 
because there are certain  persons—a 
large num ber of displaced persons— 
who cannot w ait any longer. Both 
movable and immovable properties 
are linked. I would earnestly appeal 
to the M inister to see th a t th is 
m atter is settled early. If it cannot 
be settled, then w herever unilateral 
action is possible it should be taken
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so th a t our displaced persons can be 
rehabiU tated early.

About personal and household 
p roperty and buried treasures, an  
Agreement has been arrived  at. B ut 
people really do not know w hat orders 
have been issued. Efforts should be 
m ade to see th a t * every displaced 
person comes to know about the de
tailed instructions and they get every 
facility of filing applications here. 
Otherwise, if they are asked to send 
the ir applications to Pak istan  it will 
cause great hardship to them.
I do not know the exact m achinery 
th a t has been set up, and w hat is 
the exact procedure. The procedure 
should be simplified so tha t every 
displaced person comes to know easir 
ly about these. I t is not by publish
ing it once in the Government Gazet
te  or any papers th a t people comie to  
know. Our experience is th a t m any 
people are illiterate; not only are they 
illiterates, they are also dispersed all 
over the country in the smallest 
villages. Therefore, th is inform ation 
should be given not once but a nimi- 
ber of times so th a t every displaced 
person who can take advantage of * 
this facility m ay conveniently do so.

Sardar Hakun Singh (Kapurthala-
Bhatinda): In all seriousness I
thought w hether I m ight join my 
friends in congratulating ovir Gov
ernm ent and the Government of 
kistan as well for arriving a t this 
agreem ent, but I m ust adm it th a t 
there  is some obsession in  my m ind 
so far as Pak istan’s intentions and 
th e ir doings are concerned. I m ay 
be wrong bu t I m ust a t the outset 
say it frankly. I m ust not deceive 
myself. I think I should say w hat is 
in  my mind and how I feel about the 
agreem ent th a t has been entered into.

So far as the particular clauses of 
th is Bill are 'Concerned, we have no 
quarre l w ith them. They are of 
course the result of an agreement 
and we cannot change a comma, or 
full-stop here or there and we will

be bound by them. Governntent h a s  ■ 
entered  into th a t agreem ent with a  
foreign country and it should be 
m atter of gratification, as the Min
ister observed, th a t this is one ol 
those few agreem ents th a t we have 
been able to come to w ith Pakistan.
I  wish he could have enlightened us 
on o ther m atters as well where we 
could agree.

So fa r  as my impressions are con- 
cem ed, in every negotiation we have 
failed; in every agreem ent we have 
lost. W henever there was an oppor- 
tunii;y, P ak istan  has only accepted 
th a t much which it thought to be to  
its advantiage and never agreed to 
implement or even to agree to portions 
where it thought it m ight go again
st the interests of th a t country.

This morning, I saw one ag re^  
m ent being implemented. There was 
a batch of about 1300 people, Mus
lims, coming to Saharanpur to be 
settled and it was put down in the 
headline th a t i t  was in pursuance of 
th a t agreem ent of 1950—^Nehru-Lia- 
quat Pact. Certainly, I was s u r - 
prised not because they were com ing . 
— would welcome them—but to  • 
ponder, w ithin myself, w hether there  
was such a pact existing and w hether 
we really have any pact which is  • 
being implemented when I saw those 
headlm ei. B ut in m y file, ju st a t-  
tched to th a t agreem ent which I  
sought to find out, there was another 
agreement, trade agreement. There 
1 found the  statem ent of Mr. Neogy 
when our ju te  had been held up by 
Pakistan. And w hat he said appeal
ed to me most, because he agreed 
w ith my feelings. He said:

“The trade agreem ent which 
both countries accepted only a 
few months ago as the basis of 
their m utual commercial relations 
is thus being honoured by Pakis
tan  only to the extent of re
ceiving its full monthly quota of 
coal” .

Exactly th a t is ’ny  feeling. I t  is 
tha t part which benefits P ak is tan '
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[Sardar H ukam  Singh] 
an d  to th a t extent only Pak istan  
-would im plem ent an agreem ent And 
th a t was w hat Mr. Neogy said a t that 
lim e.

Even subsequently—though i t  m ay 
n o t be relevant—^the o ther day we 
had  a debate on the recovery of ab
ducted  women. We could not dwell 
on  it  in detail, bu t 1 have tha t inr 
lorm ation th a t even those ladies th a t 

. have been retu rned  to us by Pakis
tan  .were given to us out of the 
camps wnere they had already been 
located and very few had been re
covered from  the persons who had 
abducted them.

In other agreem ents also, if I were 
to go into those agreements, certain
ly I would be able to persuade my 
friends to accept th a t Pakistanis 
have never cared to im plem ent any 
agreem ent th a t they  have entered 
into. W hatever m ay be the term s 
of the agreement, they are  not so 
mater:ai as the actual im plem w tation 
an d  the intention to  perform  the p art 
that o .a-d on th a t country. So here 
as well, my apprehensions are tha t 
this agreement would also be imple- 
mente.i in the same spirit in which 
other agreements have been imple
mented. We have certain very good 
intentions. We have expressed our 
hopes as well. I also pray to God 
that our hcjpes m ay be realised. No
body would be more glad than  my
self if wp could realise them. B ut 
the vf*rv initial suspicion tha t is 

lurking in my mind makes me doubt
fu l wliether this agreem ent is going 
to brinij us any benefit.

I t has taken three years, it  has 
been sa^d. to come to thfs agree- 
m ent—^not th is agreem ent; it is only,
I shou.^ say, the repetition or ra ti
fication of that, w hatever we might 
call it. It was reached originally in 
1950. Now our representatives went 
to Pakistan in 1953, spent about a 
m o n ^  or so there, and they have 
brought back th is agreem ent w ith 
t ^ m ,  jubilant th a t they have a t

least this satisfaction th a t there is 
an  agreem ent. They ought to  be
congratulated. They m ust have con
veyed to the Prim e M inister also th a t 
they  have achieved something. I t  
m ay be an achievem ent for them  o» 
a satisfaction for our G overnm ent 
th a t a t least there  is some point
where we have reached th a t agree^
m ent. And let us hope th a t there
will be fu rther points as well. B u t 
w hen we find th a t this legislation is 
only a p art of the  agreem ent th a t 
was reached and wbeo we go into 
th a t agreem ent itself then we feel 
disappointed a t achievement of our 
representatives. I find th a t it is to 
our disadvantage. I do not know 
how th is would be worked. I t  w as 
better if we had got those figures 
about our assets and as to w hat would 
be our liabilities. I even now re
quest our hon. M inister w hether he 
could give us any idea about the as
sets th a t our Custodian has got and 
the assets th a t the Pakistan Cus
todian has got. Has any 
assessm ent been made? There m ay 
be other factors th a t m ay not 
be ascertainable at all. Now when 
I come to the Agreement. I am afra id  
the  Agreement begins in category A  
and tha t is about immovable proper
ty. Of course, as was natural, no 
decision was arrived at. This is 
w hat we are told, and no decisions 
could be arrived at. because they had 
m ade no secret of their intentions. 
They have said th a t unless th e
K ashm ir problem is settled there can^ 
not be any settlem ent of evacuee
property.

An Hon. M em ber Quite honest.

Sardar Hukam  Singh: Of course,
we m ust give them  credit for that. 
They are  alw aj's honest. But. then, 
sim ultaneously they have said th a t 
this aid from United States of Ameri
ca would facilitate the solution of 
the Kashm ir problem. Therefore, 
both things combine.

Shri P ataskar (Jalgaon): Even if
K ashm ir problem is solved, there w ill 
be other problems.
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Sardar Hukam Siii8;h: A fter the
one th a t we have a t present, there 
m ay be others. They w ant to settle 
them  all by arm am ents. This is 
w hat they say. Therefore, we can
not hope th a t any solution would be 
found out or any agreem ent would 
be reached so fa r as this evacuee pro
perty  is concerned. O ur ‘ Govern
m ent is looking tow ards Pakistan, and 
a fter a certain tim e of negotiation 
i t  is found th a t it has become dis
appointed and frustrated . They are 
m uch too clever for us. They give a 
h in t th a t they are prepared to dis
cuss the whole thing again. Then 
w e have to w ait for another year or 
so. This sort of thing continues, God 
alone knows for how long it will
continue.

But, leave aside this immovable 
property. We are a t present con
cerned with the movable property 
th a t has been agreed to. I find in
the Agreement on movable property:

“I t is agreed th a t all steps
necessary will be taken for the 
expeditious im plem entation of 
the items referred to below in 
accordance w ith the provisions of 
the Movable Property Agre&* 
m ent and Im plementation Ins
tructions.......”

I  am glad to find th a t instructions 
have been issued to the Custodian 
G eneral, Custodians and to everybody 
concerned, tha t they should prepare 
lists of assets and be ready to hand 
over everything to the representa
tive of Pakistan living in Delhi. That 
is w hat is provided there. My fears 
are th a t everything would be done 
on ouf side. We will prepare those 
lists, we will hand over those pro
perties and for articles th a t we can
not export, we will tu rn  them  into 
cash. We will do everything possi
ble. My fears are th a t there would 
be no response. There would 
be no reciprocity. We would 
not get those things which we ex
pect and hope. This is not idle 
ta lk  th a t I am indulging in. I can 
quote instances one after th e  other

which would go to support m y alle
gations. In  1949, the Government of 
P ak istan  w rote to the Govenmient 
of India to restore a race horse of a . 
H yderabad princess who had m igrat
ed to Pakistan. India replied that 
she was prepared to do it provided 
there was reciprocity. Pakistan said,, 
yes, there  is no harm , send the  
horse to us, there will be reciprocity. 
Everything was agreed. Our Govemr 
m ent sent a schedule of only one 
farm , the B s^adurgarh  farm  in my dis
trict. Claim was laid for Rs. 30 lakhs. 
For two years, there was silence; n o 
reply a t all. Then the reply came 
th a t the farm  is being run  by the 
Agriculture Departm ent, and th a t - 
compensation would be paid. They 
put an arb itrary  value of Rs. 82,000. 
Cattle valued a t Rs. 30 lakhs were 
valued by the Pakistan Governm ent 
authorities a t Rs. 82.000. Our Gov- 
em m ent and the owner of the farm  
said, very well, if we could get th is  
much, tha t is also good. Then we 
addressed the Pakistan Government, 
let us have Rs. 82,000 which you say 
is its worth. The reply was, it has 
been acquired for rehabilitation pur
poses and the case would be put up 
before a Jo in t Committee in view of 
the Agreement of July, 1950. We 
will see w hat happens to it.

There is another case. There is -an 
em inent lawyer in Delhi. He had a 
lib rary  of considerable value. He 
tried  to get it back. He was lucky 
enough to get the recommendation or 
whatever you may call it; the Go
vernor-General of Pakistan and the 
Governor of West Punjab  wrote down 
on the file that this should be re
turned. It is a fact th a t th a t library 
is w ith a lawyer living in his resi
dence and is inta<̂ î  ̂ The reply 

came th a t there is not a single book 
available there and that there is 
nothing th a t they can return.

Pandit TluUcur Das Bhargava (G ur- 
gaon): The registers containing the  - 
entries m ay be lost.

Sardar Hukam  Singh: Everything
would be done. So far as recovery'*
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[Sardar H ukam  Singh]
. « f  buried treasures was concerned, 

in  1952. one Paldstani took aWay 
Rs. 50,000 from  a buried treasu re  in 
P ahargan j. So far as our claim  w as 
concerned, there  was one gentlem an 
who had  500 tolas of gold lying in 
the W azirabad treasury. He has got 
th e  receipt of th a t treasury . T hat is 
not being returned. In  the face of 

; such instances, one feels diffident as 
to  w hether by such agreem ents we 
would be able to get something or it 
is only delusion and the sam ething 

'  would continue.

One of my friends here told me 
yesterday th a t out of one lakh of 
rupees, we m ay get something. If 
out of Rs. 50 lakhs or one crore, they 
give us one lakh, of rupees, th a t m ay 

' toe distributed among the  r^ugees. 
Let us be contended even w ith that. 

B ecause our Government is proceed
ing with that, I said, all right, I have 
no quarrel with you, I certainly s3on- 
pathise with you. My hon, friend 

' Shri Gidwani looks to me; he was 
the  gentlem an who told me. T hat is 
our sta te of mind. Even an em inent 
m an like Shri Gidwani thinks th a t 
if we could even get this much for 
our refugees, th a t would be some
thing and we should not grudge it,

- and we m ust allow this Bill to be 
passed. If tha t be the idea, certain
ly, I would also join in applauding 
th e  M inister and congratulating those 
who have entered into tha t agree
ment. Let us proceed resigning our 
fa te  to God: w hat happens, we do not 

. know.

One or two items I might m ention 
iiere about the agreem ent th a t I was 
talking of. I t surpasses my compre
hension how people could ever agree 
to such an agreement, w ith Pakistan. 
My idea is tha t those who went there 
had absolutely no idea of w hat the 
facts are. They wCTe ignorant of the 
realities of the situation. My hon. 
friend the M inister will kindly ex

‘ 4:use me if I have to use these words, 
T^but I am pained really to read the

contents of th is  agreem ent. Is it 
an  achievement? I say it is a m atter 
of disgust when I rewA it. I am  
moved when I  go into it. I t refers 
to  “movable properties lying w ith  
Custodians or friends or relations”. 
Good God. have we got any friends 
or relations there? W ould it be 
possible for any of our citizens in 
India to get anything. Then, it  is 
said if any Indian coming from W est 
Pak istan  has a relation in Pak istan  
w ith whom he has left some p ro 
perty, he can get it. Do we honest
ly feel so? I ask the gentlem en who 
entered into this so-called “recipro
city” agreem ent: would this not be a 
one-way flow to Pakistan  of the as
sets here? Would it not deplete tha t 
evacuee pool which is a tru st with 
th e  Government? It is a breach of 
tru st th a t has been committed by 
entering into this agreement.

Then there is mention about pro
perty  lying w ith the Custodians. I 
cannot say about the whole of W est 

Pakistans bu t th is is m y experience 
of m y own town, and it m ust be so 
in other places. I was stiU in 
P akistan  when properties from  our 

houses were looted. The assets w ere 
takenr away, most of them  were re
moved. The Deputy Commissioner 
of Police, Montgomery, broke open 
certain  locks of rich citizens there 
to  get hold of the movable properties 
in the ir houses. W hat was done sub
sequently I do not know. W hat was 
done with the property th a t was taken 
away by the Deputy Commissioner 
himself, I do not know, but so far 
as the other properties were con
cerned, a very strong drive was 
undertaken by the Pakistan  Govern
m ent to recover all those properties, 
and Pakistanis were told tha t they 
could keep back 10 per cent, of the 
looted property—th a t was aUowed— 
bu t they m ust re tu rn  90 per cent, for 
the  development of Pakistan. Most 
of the property was recovered from  
those looters and pu t into the com
mon pool for the  development of
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Pakistan. I t has never gone to the 
Custodians there.

May i  enquire w hether those who 
A lte red  into the  agreemfflit ever cared

to find out if there  w as such proper
ty? May I ask w hether there is any 
provision by which, if the majoF 
po rtion  of the movable property is 
not in the hands of the Custodians, 
-we shall still be able to get some
thing? Would it not be a one-way 
traffic, and we shall have to give, and 
give out of t ^  pool th a t is sacred' 
w ith the G ovSnm ent, th a t is to be 
distributed to the refugees who are 
.'Still living in hopes th a t they will 
.^et something out of it? May I  en
quire w hether this was just and fair, 
w hether still the officers th ink  tha t 
they have got something by the 
:agreement? May we hope that we 
•will g«*t anything out of it?

Instruciions have been issued th a t 
it must be implemented forthwith. 
We have not been supplied with the 
iac ts . I wish our hon. M inister had 
said something about this agreement 
;as well. He has confined himself to 
th e  provisions of the Bill alone, but 
th a t  does not stand isolated from 
the agreement, because it is in pur- 
-suance of the agreement tha t we are 
passing this legislation. Implemes- 
ta tio n  of other provisions do not re- 
•quire the sanction of any legislation, 
a n d  because these two things are  in 
th e  courts, it is necessary th a t legis
la tion  should be passed.

Then it was rem arked th a t Pakis
ta n  was also proceeding in a similar 
w ay. B ut have the Government sar 
tisfied themselves tha t the P ^ s -
ta n  Ordinance is in sim ilar terms?

Shri A. P. Jain: Yes.

S aidar Hukam  Siiuirh: Have they
satisfied themselves that Pakistan  has 
issued instructions to its Custodians?

Shri A. P. Jain: Yes.

Bardar Hukam  Singfa: Have they
«ny  idea of the assets there are with 
th e  Custodians? Could we know,

in all hum ility, its percentage in r e 
lation to w hat we have got? I  w ant 
to  know it from  the bon. M uiister, 
w hether P akistan  will consider tb »  
suggestion made by the Government 
of India in respect of the foUowing 
point. A suggestion has gone from  
our Government through the repre
sentative th a t we sent there, th a t 
there should be no restriction on the  
rem oval by evacuees, of cash or bul
lion. to the other country. I may be 
wrong in my conclusion, b u t I would 
like to be enlightened w hether these 
words really m ean w hat they are in 
tended to mean. A t p re sen t th is 
is a suggestion, but I would like to 
know from  the hon. M inister whe
ther Pakistan  has condescended to  
agree to it,...........

Shri C. D. Pande (Naini Tal D’.sV, 
cixm -A lm ora D is t t -S o u th  W est
cum Bai'eilly Distt.—N o rth ) : H as
been pleased to accept it.

Sardar Hukam  Singh:.......or has
been pleased to accept the sugges
tion th a t we made, or whether they  
have rejected it, o r no reply has 
come from them.

P andit T hakur Das Bhargava: If
there were an agreem ent and a will to  
give they would have pounced upon
it, and agreed to take everything.

Sardar Hukam  Singfa: When we
made this suggestion to Pakisten, we 
should know w hether t h e y  have been 
pleased to accept it or not, or whe
ther they have rejected it. At least 
th a t much we should know now, for 
we shall be able to satisfy ourselves 
tha t P akistan  has rejected it, or n o t

Shri U. M. Trivedi: The Chair can
not compel the hon. M inister to
disclose all those things.

Sardar Hukam Singfa: I am not f(o-
ing to th a t extent.

An Hon. Member: There is no 
answer to tha t question.

Sardar Hukam Singh: There are  
other aspects of th is Agreement th a t 
really upset me. B ut I  m ay be called
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[S ardar H ukam  Singh]

to  o rder by the C hair on the ground 
th a t  I am taking the whole tim e in 
discussing th is A greem ent and the 
legislation before the House, though 
th is Bill is restricted  only to two items 
o f the Agreement. B ut w hether I 
d iscuss th is Agreement for one hour 
o r  tw o  hmirs. it  w ill n o t b r in e  u s  any 
consolation. Now th a t an agreem ent 
has been reached, we are expressing 
hopes th a t it should work—though I 
am  sure, it would not, and the only 
resu lt will be th a t we would be giving 
a few lakhs of rupees which Pakistan 
w ill en jo j, and OieM w ill be nothing 
beyond that. I am heloiess, and I 
cannot do anything except to bring 
i t  to the notice of the hon. M inister 
th a t  he should satisfy himself, before 
sending any assets from  here, and Be
fore doing anything th a t m ight deplete 
our evacuee pool, th a t the Agreement 
is  being implemented on the other 
«ide.
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Shri U. M. Trivedi: Sir, it appears
th a t the whole House is one in tliis 
respect th a t there is entire distrust of 
Pakistan  so far as we are concerned. 
And, with this distrust working on our 
minds, it will be quite hypocritical to 
say to the world that we still believe
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in Pakistan. We m ust be very frank— 
as frank  as the Pakistanis are—and we 
m ust tell them  th a t we do not tru st 
them. When two citizens of the same 
S ta te  enter into a contract, then we 
have got the provision th a t if th a t 
contract is broken, you can approach 
a court of law and th a t court of law 
will decide and enforce the contract as 
against the party  committing a breach 
and in favour of the party  for whom 
it is m eant. But, w hat is this con
tract?  It is m erely a unilateral thing.
I do not w ant to praise ourselves, but, 
we Hindus, have always been weak 
and  tolerant, one of the banes of our 
country has always been th a t w e have 
been tolerant and we continue to be 
to lerant and will continue to be so. 
W hat do we do here as good fellows? 
We say, we are prepared to give you 
and you take it. But, there is nothing 
for us to impose upon the other party  
tha t he should also re tu rn  that which 
is our due. This sort or unilateral 
agreem ent or unilateral enforcement of 
agreement we have experim ented upon 
in the Abducted Persons Recovery Act, 
th e  working of the A dm inistration of 
Evacuee Property Act and also the 
trade  agreements. They m ust open 
our eyes once for all th a t we cannot 
tru st a nation which has never observed 
any of the rules of decency or rules of 
a  civilised country.

II th a t is so, there seems to be no 
purpose in m aking this law. If we 
|v e re  honest, straightforw ard, and 
strong enough to imjjose our terms, 
th en  why have we left out of the de
finition all those moneys, all those 
properties, th a t may be lying buried, 
lying with the banks, or lying with the 
officers? Why should they not be 
allowed to go and take their property 
and  bring it back? The Administra
tion of Evacuee Property Act only ap
plied to immovable property; it never 
applied to movable property. In this 
Bill, we have limited it to movable 
property in the custody or under the 
conitol of a civil or revenue court in 
respect of any proceedings before it 
and to movable property in the super
vision or custody of a court of wards

for the tim e being in  force. These 
lim itations are too many.

We know th a t Sindhis w ere the rich
est persons living in  India. They were 
the richest traders. Of all the /arious 
towns, it is said th a t only in the towns 
where the Sindhis lived there were 
m illionaires and multimiUionaires. 
Even Bombay was not considered as 
rich as certain  towns of Sind. Millions 
of rupees were lying buried. Are we 
able to get back th a t money? The de
finition as it has been put here nulli
fies i t  I know that my apprehensions 
are not wrong. I know your appre
hensions too, but you have to m ake a 
show of believing persons whom you 
ought not to believe. Therefore, you 
say tha t we may be able to get it. B ut 
I say, we are not going to get it. We 
are not going to get even those depo
sits or those securities as defined here. 
Therefore, when we are attem pting to 
pass a legislation, some m aterial ought 
to have been placed before us. The 
hon. Minister as a representative of 
an honest and civilised nation is anxi
ous to show to the world th a t we are 
prepared to do our p art of the agree
ment. I cannot reprove him for that. 
But thinking of the past, keeping in 
our mind Uie actions of the other Gov
ernm ent w ith whom we are dealing, 
would it not have been proper to  place 
all the facts before the House in the 
shape of a White Paper and w ait till 
the law is made there? Give us the 
law. Let us have a look a t it. The 
hon. Minister says they are making 
the  law. We do not know if it has 
been made. We have not seen it.

Shri A. P. Jain: I t has been made. 
An Ordinance has been passed. We 
have got a copy of it.

Shri U. M. Trivedi: I take it that
w hat you say is correct. But the Hou
se should know that such a law has 
been passed. I know you must have 
verified. You are the M inister and if 
you say that it has been passed, we 
shaU accept it. B ut even then the 
House will accept that our relations 
w ith Pakistan  have not been such as to 
infuse any enthusiasm in us.
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S hri A. P. Jain: There is a clear
m ention in  the Statem ent of Objects 
and Reasons, which says, ‘T h e  Govern
m ent of Pakistan  has also taken action 
to implement the agreem ent between 
the  tw o countries by prom ulgating the 
T ransfer of Evacuee Deposits Ordi
nance, 1954.”

Shri Raehavachari (Penukonda): The 
O rdinance m ay not be followed up by 
legislation. That danger is there.

Sardar Hokam Sin^h: There is no 
need for legislation here.

Shri U. M. Trivedi: When an Ordi
nance of this nature has been passed 
there, the only accusation th a t could 
be m ade was th a t we were lagging be
hind. There was nothing else th a t 
could be said. Let th a t Act be passed 
and let it be placed before the House,

The very recent occurrences m ust 
not be forgotten or lost sight of. We see 
th a t our relations with Pakistan  are 
getting strained. In however nice and 
diplomatic language you may talk, you 
cannot forget th a t our relations with 
Pakistan  are not w hat they ought to be 
between two good neighbours. The 
Partition  itself is the result of the 
acrimonious designs on the part of 
Pakistan, and such being the position, 
it is up to us to see th a t this piece of 
legislation will not deprive us ulti
m ately of certain deposits from which 
w e m ay be able to reim burse the poor 
refugees. Those who have come here 
as refugees—I do not call them  a b u r
den—are no doubt welcome and it is 
due to them  th a t we have today a tta
ined swaraj. We have attained  inde
pendence by sacrificing them  and it is 
therefore up to us to do the utm ost 
th a t we can do for them. I t is incum
bent upon us to exert ourselves to the 
utm ost in order to prevent the flow of 
any money from this country into 
Pakistan.
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Siiri S. C. Sam anta (Tam luk): Mr.
Deputy-Speaker, Sir, I wholeheartedly 
support the Bill th a t is before the 
House. There are  misgivings in  the 
minds of many of my hon. friends. 
But as practical men we should th ink  
in practical terms. We w ant to give 
some benefit to displaced persons who 
are amongst us. This we try  to do to 
the best of our ability.

4 p.m.

Sir, going through the Bill, I th ink  
there will be m any movable things 
which can immediately be adjusted 
between the two Governments. 
From  practical experience we know 

that in many cases w hatever moneys 
they possessed are  still in the banks, 
post offices, insurance policies, etc. and 
are still hanging in the balance. I t 
would have given much benefit to the 
distressed displaced persons if they had 
got them in  time. I m ust here refer 
to one instance.

One lady with her daughter came 
from East Pakistan. She had aJl her 
only Rs. 572 in postal savings bank in 
^Eastern Pakistan. Her daugliter, 
when she came here, was eighteen 
years old. Here, they w ere a  burden 
to a distant relative. The m other was
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IS h ri S. C. Sam anta] 
very anxious to give her daughter in 
m arriage. The only property th a t she 
could call hers was th a t much money 
deposited in the P. S. bank. She set
tled  everything for the m arriage of her 
daughter and for w ant of money it 
could not be done up till now. I appro
ached the hon. M inister fo r Communi
cations and he has been kind enough to 
give her Rs. 500 on condition th a t the 
money will be adjusted when it will 
come from  East Bengal. Such are the 
things. When this Bill is being pre-' 
sented here, we are  glad bu t at the 
same time I would request the Govern
m ent to see tow ards Eastern Pakistan 
where also these things are to be han
dled. W ith the request th a t Govern
m ent should give im m ediate and pro
per thought as regards movable things 
left in Eastern  Pakistan. I again sup
port th is Bill.

Shri A. P. Jain: I m ust confess th a t 
I was not a t all surprised at the wide 
scope which the debate assumed this 
afternoon; a scope not germane to the 
objectives of the Bill. In fact the 
whole of th e  relationship of India w ith 
P ak istan  has been discussed. The en
tire  movable property agreem ent has 
also been discussed. This bill relates 
to  certain tjnpes of movable properties 
and in a w ay th a t discussion is rele
van t because after all, th is Bill is a  
p art erf the w ider agreement. B ut I 
th in k  for the  purpose of the debate on 
th is Bill, we should prim arily  concen
tra te  ourselves on the provisions of 
th is Bill and see if  it is  beneficial to 
the refugees or not.

I do not propose to deal w ith the 
larger aspects of th e  debate, namely, 
the relationship between India and 
Pakistan. It is true  th a t there have 
been m any unhappy episodes. B ut we 
have entered into an agreement and 
in dealing w ith its provisions, we 
should approach with an honest inten
tion. There is nothing more fatal to 
the .successful working of an agree
m ent than  to approach it  with' reser
vations. T hat does not mean tha t we 
should go ahead like blind persons and 
only do one-sided implementation. The 
Implementation has to be two-sided

but our approach m ust be honest w ith 
a view to fulfil the objectives of the 
agreem ent.

An objection has been raised th a t I 
have not given figures of the deposits 
w ith the courts and courts of w ards 
etc. on this side, and the other side. 
In  the first place, these figures are  not 
available; some figures are available 
b u t not the whole of them.

These figures will have to be col
lected on either side. B ut to look at 
the agreem ent from that narrow  point 
of view would be totally wrong. When 
an agreem ent is entered into, there 
may be some items in which one coun
try  gains and there may be other items 
in which the other country gains.

Pandit Thakur Das Bhargava: As a
part of this agreement, is there  an ag
reem ent on other m atters also, for in
stance cash, etc.?

Shri A. P. Jain: Yes.

Pandit Thakur Das Bhargava: WilL 
they also be given effect to?

Shri A. P. Jain: Not in this Bill.

Pandit Thakur Das Bhargava: Other
wise?

Siiri A. P. Jain: Yes

Now, Sir, you cannot find any in ter
national agreem ent anywhere on th e  
face of the earth  which is only a one
sided affair. Therefore, to criticise a 
single item  as being beneficial i)o us or 
to P akistan  would be a  totally  incorrect 
w ay of looking a t the m atter. W hat 
some of the hon. Members here have 
said is this: let us see w hether we are 
going to get more from  Pakistan  than  
w hat we would give to them—in  other 
words, we should not pass this Bill if 
we have to pay more. I am not in a 
position to say exactly what will b e  
the position, although I think that, 
judging from the general economic con
ditions of the people who have come to 

this side and of those who have gone 
to the other side, w e ' should on the 
whole stand to benefit. B ut when we 
say th a t we should only implement 
this part of the agreement if we get
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m ore from  them, then  they can also 
take up a simUar attitude and say “No 
agreem ent on this item  because we 
have to pay you m ore”. Thai would 
be a vicious way of looking at the 
m atter.

S ardar Singhc They are often
proceeding on th a t assumption.

Shri A. P. Jain: The proper way of 
looking a t this agreem ent is w hether 
refugees on this side are having their 
due, and w hether refugees on the other 
side are having their due. Judging 
this agreem ent from th a t point of view 
I  think it is a wholesome agreement.

My friend Shri Sam anta has cited a 
cas^. And th a t is the only way of 
looking a t the thing. I know also of 
some cases, at least of one in  which a 
widow has come to me, who has left 
vast properties w orth lakhs of rupees 

in court of wards. She came to me 
to ask for some money for the m ar
riage of her daughter. It was diffi
cult for me to give her loans for tha t 
purpose; there was no provision. In 
fac t I helped her somehow. The pro
per way of looking a t this agreem ent 
is from  the  point of view of th a t widow 
who retrieves or salvages her proper
ty, and not by w ay of any kind of 
recrim inations or attack  upon Pakis
tan  from  this side or tha t side. In  fact, 

we should approach th is agreem ent 
w ith all the i^ d w U l and implement 
it  in an honest way. And we should 
a t the same tim e see th a t P akistan  cor
respondingly implements the agreement.

A  few things have been said w ith 
regards to certain aspects of this Bill, 
and I will mainly confine my rem arks 
to  those few things. My friend Shri 
Achint Ram said th a t the early imple
m entation of the Bill is of great impor
tance. I fully share his feelings. In 
fact we have already started the imple
m entation of the Bill as far back as 
22nd January , 1954, even before the 
Ordinance was passed: we issued ins
tructions to S tate Governments au d to  
the other authorities concerned to 
collect the relevant figures. Sim ilar 
instructions have been issued by

Pakistan. And according to the ins
tructions issued by us and Pakistan, all 
these figures are to be collected by the  
31st of March.

I  think th a t is quite a business-like 
and expeditious way of doing things. 
I am hopeful th a t if things progress as 
I expect them  to, a t least the items 
covered bv this Bill would be imple
m ented within the financial year 1954
55.

There were a few other points raised, 
for instance one about the delay in the- 
paym ent of some money to the refugees 
w hich we received from  P akistan . 
Shri Gidwani made a complaint th a t 
some money has been received from 
Pakistan  by the Government of India, 
b u t the same has not been disbursed. 
I  do not know w hat particular item 
he had in m ind but I take it th a t he 
refers to an item  of three and a half 
lakhs which we received from Pakis
ta n .. . . ......

Sbri Gidwani: Yes.

Shri A. P. Ja in : That sura was re
ceived by us on account of the deposits 
from  the sale proceeds of certain mov
able property. Incidentally I m ight here 

say th a t this gives a denial to  w hat 
S ardar Hukam Singh said th a t there are 
no d ^ ^ s i ts  w ith the Custodian. In  
fact, we have received some money in 
the past and we hope th a t when tha t 

p art of the Agreement is implemented, 
we shall receive more. So fa r  as th a t 
partiicular money is concerned, three 
lakhs out of three and a half lakhs 
belonged tc  a party  by name Ganesh 
Kopra Mills. We subsequently 
received a communication from  Pakis
tan  that there was no am ount due to 
tha t mill and therefore, this amount 
should be returned to them. We have 
net returned that money, but as soon 
as the dispute is settled, the money 
will be properly disbursed.

Sardar Hukam Singh: Is it the hon.
M inister’s assumption, or...
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S h riA .P .J a m : S h h  Gidwani also
referred  to the income-tax clearance 
certificate. It is true  th a t Pakistan  
has not agreed to forgo th e  income- 
tax  clearance certificates altogether, 
but has agreed th a t fo r the time being 
th e  existing exemption applicable to 
tem porary visitors for a period of 
th ree  months m ay continue, and if it 
is found th a t it gives rise to  difficul
ties then  the m atter would be consi
dered later. At any ra te  one cannot 
have his whole way in international 
m atters. I th ink  that so far as in
come-tax clearance certificate. is con
cerned, the present arrangem ent meets 
w ith our wishes to a fairly  large 
extent.

I do not th ink  th a t any other serious 
objection has been raised against th is 
Bill and I conclude w ith the hope th a t 
it will be possible for Pak istan  and 
ourselves to im plem ent th is Bill and 
to  open a new and better chapter.

Lala A chint Earn: W hat about my 
point as to w hether the refugees will 
be given interests on their deposits?

Shri A. P. Jain: There is no pro
vision. In  the case of court deposits 
there is never any provision for in
terest as such this Bill m akes no 
provision.

Aehint Ram: The Government 
w as getting interest and w hy not they 
pay it  to the refugees?

Shri Gidwani: W hat about the other 
item s amoimting to Rs. 50,000?

Mr. Depnty-Speaker: 'Rie question
is-

“T hat the Bill to provide. In 
pursuance of an  agreem ent w ith 
Pakistan, for the transfer to th a t 
country of certain deposits belong
ing to evacuees, the r e a c tio n  in 
India of sim ilar deposits belong
ing to displaced persons and m at
te rs  connected therewith, be taken 
into consideration.”

The motion was adopted.

Mr. Deputy-Speaker: There are no
am endm ents to th is Bill. I will pu t 
all the clauses to the vote of the House.

The question is:

“That clauses 1 to 14, the Title 
and the Enacting Form ula stand 
p art of the Bill”.

The motion was adopted.

Clause 1 to 14, the Title and the Enac
ting Formula were added to the Bill.

Shri A. P. Jain: I beg to move: 

“T hat the Bill be passed.”

Mr. Depoty-Speaker: Motion moved. 

“That the Bill be passed.”
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'TRT ^  ^  TH% f, ^  Harr̂ <T t,

^  f^NfV : ^nrfT% ?ft

^  f  I

qf¥?T 5T^T ^  %

»̂TOT #f?TT STTT T̂’TSr̂  f  I ^
^ r  t  I  I

?̂WTT ( ^  IRWfhFT TW) *

sTTT « r ^  sn r ^  i

5W  T : 3 T ^  TO“

t  I

«ft fjo q to  gf?r : «R R , TO %

^  ^  sTRT ?T^ f  Rr T 

^  ^  n̂?T t  NW f

% spff H^' ^FTT T̂̂ IT I  ̂ ^<f 

^  ^  ^  3T^-

f  I r«4 ̂ 5Wr P̂TT

m x  3r̂ 5T-r ^ f^qrT^ t  ^

^FTq ^  ^  > 3HR 3TPT)

^  ^  ^  ^  I ,  W T ^

^  ^ \ k '^  ^ T  t  ^  %■
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^  ^>rf^ % ^  ?r̂ >r!T 1 1  

% ^  ^  i^ rr ^  ^  f^pT %

f^5ir «PT«|  ̂ ^  '5TFT  ̂^  3PT^

f̂ jpT % f̂ 55T ^

^  ^  ^  ^  ^  ^  

?t)t  ^  ^  STPFTT I

Mr. Depaty-Speaker: The question
is:

“That the Bill be passed”

The motion was adopted.

AIR CORPORATIONS (AMEND
MENT) BILL

Mr. Depaty-Speaker: The House wili 
now take up the Air Corporations 
(Amendment) Bill, 1954.

icationsThe Minisiter of Con 
(Shri Jagjivan Ram ): I beg to move:

“That the Bill to amend the A ir 
Corporations Act, 1953, as passed 
by the Council of States, be taken 
into oonsidieration.’*

This is a very simple Bill, which 
seeks to extend the period provided in 
the Act for certain  purposes. I do not 
th ink  any speech is necessary, because 
the Statem ent of Objects and Reasons 
m akes it quite clear. I  hope the House 
will pass this measure.

Mr. Deputy-Speaker: Motion moved:

“That the Bill to amend the Air 
Corporations Act, 1953 as passed 
by the Council of States, be taken 
into consideration.”

I shall now call upon Shri M, S. 
Gurupadaswamy. Hon. Members will 
take as little time as possible, of course, 
very effectively.

Sardar Hnkam Singh (K apurthala- 
Bhatinda): The hon. M inister has
spared some tim e for us.




